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CENTRAL ELECTRICITY REGULATORY COMMISSION   

NEW DELHI   

   

No. L-1/261/2021/CERC  

   

CORAM:   

Shri Jishnu Barua, Chairperson 

Shri Ramesh Babu V., Member 

Shri Harish Dudani, Member 

Shri Ravinder Singh Dhillon, Member 

 

   

Date of Order: 09.06.2026    

   

In the matter of:   

Approval of ‘Procedure in respect of Regulation 11C’ of the Central Electricity 

Regulatory Commission (Connectivity and General Network Access to the inter-State 

Transmission System) Regulations, 2022.   

   

Order   

 

The Commission notified the Central Electricity Regulatory Commission (Connectivity 

and General Network Access to the inter-State Transmission System) Regulations, 

2022 on 7th June, 2022, and subsequently, the first, second and third amendments 

were notified on 1st April 2023, on 19th June 2024, and on 31st August 2025, 

respectively, (hereinafter collectively referred to as “GNA Regulations”). 

2. As per the third amendment to Regulation 39.1 of the GNA Regulations, CTU 

was required to submit the Procedure in respect of Regulation 11C introduced 

under the third amendment to the GNA Regulations, after stakeholders’ 

consultation, for approval of the Commission.   

3. CTU published the draft procedures inter alia, including the draft procedure in 

respect of Regulation 11C, on its website for stakeholders’ consultation. After 
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considering the comments received from stakeholders, CTU, vide its letter dated 

14.01.2026, 25.03.2026 and 10.04.2026 submitted the ‘Detailed Procedure for 

Connectivity and GNA’, including the Procedures mandated under Regulations 

2.1(h-i), 11C, 6.3, 9.3.6 and 11A(6)(c) of the GNA Regulations, CTUIL vide letter 

dated 10.04.2026 submitted the procedure under Regulation 2.1(h-i) and 

Regulation 11C of the GNA Regulations for approval of the Commission and a 

comprehensive Detailed Procedure for Connectivity and GNA for the information 

of the Commission. 

4. We note that Regulation 39.1 of the GNA Regulations provides for approval of 

procedure under Regulation 11C of the GNA Regulations, and balance 

procedures formulated by the CTU are for information of the Commission, 

accordingly the Commission has examined the Procedure in respect of 

Regulation 11C of the GNA Regulations and after incorporating suitable 

changes hereby approves the “Procedure in respect of Regulation 11C of the 

GNA Regulations”. The approved Detailed Procedure is enclosed as Annexure 

to this order.  The “Procedure in respect of Regulation 11C of the GNA 

Regulations” shall be effective from the date of issuance of this Order.   

5. The comprehensive Detailed Procedure, including the procedure under 

Regulation 2.1(h-i) of the GNA Regulations, as submitted by CTU for the 

information of the Commission, has been noted. If considered necessary, the 

Commission will issue the directions for modifications of the detailed procedure. 

    

  Sd/-             Sd/-      Sd/-          Sd/- 

(Ravinder Singh Dhillon) (Harish Dudani) (Ramesh Babu V.) (Jishnu Barua) 

Member Member Member Chairperson 
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Annexure 

 

“Procedure in respect of Regulation 11C of the GNA Regulations” for reallocation 

of the part or full capacity of terminal bay(s) falling vacant due to withdrawal or 

relinquishment or revocation of the Connectivity granted to another entity or due 

to rearrangement under Regulation 11.4 

 

Procedure for Reallocation  

Subject to the provisions under the GNA Regulations, the procedure for reallocation of 

the part or full capacity of terminal bay(s) falling vacant due to withdrawal or 

relinquishment or revocation of the Connectivity granted to another entity or due to 

rearrangement under Regulation 11.4, shall be done in the following manner: 

 

1. Purpose 

a) To ensure optimal and efficient utilisation of the inter-State transmission 

system, the Nodal Agency (CTU), with the consent of the entity, may reallocate 

the Connectivity granted at an ISTS sub-station to another ISTS sub-station 

(within the same Cluster of ISTS substations) where any part or full capacity in 

the terminal bay has fallen vacant, in terms of Regulation 11C of the GNA 

Regulations. 

2. Priority 

a) The vacated margin at a sub-station or a pooling station shall be made 

available for utilisation through reallocation of connectivity to eligible entities 

within a Cluster in the order of priority of connectivity applications as per their 

time and date stamp. 

3. Circumstances for Reallocation 

a) Reallocation may be applied and approved on the occurrence of the 

following specified events: 
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(i)  Closure of connectivity application in terms of Regulation 8 or otherwise 

after a decision for grant of connectivity arrived at in the regional 

consultation meeting undertaken by CTU at a sub-station or pooling 

station, including in terms of Regulation 3.7; 

(ii) Revocation of connectivity in terms of Regulation 10, Regulation 11, 

Regulation 16, Regulation 24 or otherwise; 

(iii) Relinquishment of connectivity in terms of Regulation 24 or otherwise; 

(iv) Reallocation of connectivity in the sub- station(s) or pooling-station(s) in 

the concerned ISTS Connectivity Cluster; 

(v) Re-arrangement under Regulation 11.4 of the GNA Regulations, if the bay 

gets vacated after completion of the re-arrangement exercise and margin 

is available. 

(v) Any other incident leading to the creation of margins at a sub-station(s) or 

pooling-station(s) in the concerned ISTS Connectivity Cluster. 

 

Provided that the substation is planned under different sections and 

electrically isolated, each section of the substation shall be considered a 

separate ISTS substation for the purpose of reallocation. 

Provided that in cases where the transmission system associated with a 

substation is taken up under multiple transmission schemes, connectivity 

grantees at such a substation will be considered for reallocation across such 

transmission schemes. 

4. Reallocation Exercise for the Applications received under different 

categories  

1. Reallocation exercise shall be undertaken by CTU after processing the 

Applications seeking change of source [Regulation 9.3.6] during the ROFR 

period, Applications received under Regulation 5.2 [RoFR] and Applications 

received under 5.11 [RoFR], as per the date and time stamp of the application. 
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2. Reallocation exercise shall precede grant of Connectivity to fresh applications 

received under Regulation 4.1 and Processing of Applications received under 

Regulation 5.2 [non-RoFR] and Regulation 5.11 [non-RoFR]. 

 

5. Rights & Obligations 

a) In line with the provision under Regulation 11C, any exercise of reallocation 

shall be in terms of the rights for solar hour access and/or non-solar hour 

access as vacated on account of the occurrence of any of the event(s) 

described in Clause 3 above.  

Provided that for all events leading to reallocation, which occurred prior to 

the transition exercise under Third Amendment (as stipulated in Clause 4 

above), the reallocation shall be for the solar hours for the quantum of 

Connectivity granted to an entity whose Connectivity was revoked or 

relinquished and for such quantum of non-solar hours for which margins are 

available after processing of applications as per the transition exercise 

(Clause 4 above).  

Illustration 1 (Reallocation post-facto and independent of transition) - 

Connectivity granted for 300 MW to Grantee A is revoked on 31.09.2026. On 

the date of revocation, the Grantee had solar hour access for 300 MW and 

non-solar hour access for 200 MW. In such a case, the reallocation shall be 

for such 300 MW (SHA) and 200 MW (NSHA) only. The remainder of non-

solar hour access, technically available for power transfer, shall be the 

subject matter of fresh grants.  

Illustration 2 (Reallocation as a part of transition exercise) - Connectivity 

granted for 300 MW to a Grantee B was revoked on 31.09.2024, but was not 

reallocated. On the date of revocation, the Grantee had plain Connectivity 

as a solar generation project (without differentiation of solar hour access or 

non-solar hour access). In such a case, at the time of reallocation, CTU shall 

make available the entirety of the solar hour access equal to Connectivity 

quantum (i.e. 300 MW) and such amount of non-solar hour access as may 
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be available (e.g. 300 MW) after the processing of applications received 

under Regulation 9.3.6, 5.2 [RoFR] and 5.11 [RoFR]. 

b) Further, the quantum of reallocation of connectivity shall be limited to the 

margins released on account of the vacation of margin. Further, the nature 

of access (solar or non-solar) of the reallocated entity shall not be changed 

on account of the reallocation. 

c) The reallocated entity shall have no claim to any rights beyond the capacity 

as mentioned under the above clauses. 

 

6. Information about Vacation of capacity at Bay(s) 

a) CTU shall make public, through timely publication on its official website, 

updated information reflecting the vacancy in terminal bay capacity, along 

with the exact date of occurrence of such vacancy, nature of connectivity (i.e. 

solar or non-solar), etc., within three (3) working days of the event. 

b) In case of a vacated margin at a sub-station or pooling station that is 

cumulatively less than 50 MW, the same shall be put up on CTU’s website 

for information only, and no reallocation of connectivity shall be undertaken. 

However, such capacity may be allocated to an entity  that has been granted 

connectivity at the same substation, seeking enhancement of its 

Connectivity.  

However, if cumulative capacity at the same substation is vacated due to 

multiple revocations/ withdrawals leading to vacant capacity of more than 50 

MW, CTUIL shall initiate the reallocation process, and the last date of such 

revocations/ withdrawals shall be treated as the date of occurrence of 

cumulative vacancy of more than 50 MW.  

 

7. Priority of applications received under Regulation 5.2 and Regulation 5.11 

during the transition process 
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For all cases of applications or grants transitioned under Regulation 37.10 of the 

GNA Regulations, the priority for the purposes of reallocation shall be considered 

based on the date and time stamp of the original application in case of reallocation 

of solar hour access and the date and time stamp of the application received for 

the non-solar hour access (in case of separate application made for non-solar 

hour access whether during ROFR or after ROFR period). If an entity, during the 

reallocation meeting (either convened separately or along with the CMETS 

meeting), refuses to get reallocated due to the limitation on the margin of solar 

hour access or non-solar hour access, the entity next in priority shall be 

considered for reallocation.  

 

8. Processing of reallocation and RoFR 

The reallocation exercise shall be carried out after processing applications 

received under the RoFR as per the third amendment. 

 

9. Consent Mechanism for Reallocation 

a) Based on the CTU’s publication on its website regarding vacancy in terminal 

bay capacity for reallocation in terms of Regulation 11C(1)(a), the eligible 

entity may apply for reallocation of its connectivity at the vacated terminal 

bay. Such entity shall apply for reallocation within 15 days of the declaration 

of vacancy of such capacity. An application submitted in the prescribed 

format (as prescribed by CTU separately) by an entity shall be deemed as 

prior consent to reallocation. Such consent shall be duly recorded and 

deemed irrevocable unless withdrawn during meetings convened for the 

purpose of reallocation, whether held independently or as part of regional 

consultation meetings related to transmission scheme evolution (CMETS). 

 

10. Entities Eligible to Apply 

a) An entity that has been issued an in-principle grant or a final grant of 

Connectivity at an ISTS substation, located within the same Cluster as the 

vacated bay, is eligible to apply for reallocation. The entity shall remain 
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subject to all applicable commercial liabilities as defined under the Sharing 

Regulations, 2020. 

b) The quantum of reallocation of connectivity shall be limited to the margins 

released on account of the vacation of margin. Nature of access (solar or 

non-solar) of the reallocated entity shall not be changed on account of 

reallocation. Further, no entity can opt for reallocation of part connectivity 

granted as per the application. 

c) If the solar hour access and the non-solar hour access with the Connectivity 

of the outgoing entity (‘A’) and the access with the Connectivity of the entity 

with first priority (‘B’) for reallocation are not the same, the reallocation of 

such entity shall be carried out in the following manner: 

(i) In such a case, reallocation shall be allowed only if the access of entity B 

is less than or equal to the vacated margin by entity A in solar as well as 

non-solar hours, as per the following examples: 

 

Solar Hour 
Access of A 

Vacated 
(MW) 

Non-Solar 
Hour Access 
of A Vacated 

(MW) 

Solar Hour Access 
of B Opting In 

Eligibility 
condition (MW) 

Non-Solar Hour 
Access of B Opting In  

Eligibility condition 
(MW) 

300 300 ≤300 ≤300 

300 0 ≤300 0 

0 300 0 ≤300 

300 200 ≤300 ≤200 

 
(ii) In case both solar and non-solar margins are available for reallocation, 

entity ‘B’, having only solar hour access and entity ‘C’, having only non-

solar hour access, can also opt for reallocation separately as per eligibility, 

so that the nature of access of entity ‘B’ & ‘C’ after reallocation shall not be 

changed.  In this case, the entity with subsequent priority and so on, shall 

be given the option to be reallocated for the balance solar and/or non-solar 

margins. 
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(iii) If entity ‘B’ does not agree to get reallocated as per the above clause (i), 

the entity in second priority and so on, shall be given the option to get 

reallocated.  

(iv) If none of the entities opted for reallocation, such vacated capacity shall 

be considered for a fresh grant of Connectivity. 

(v) For the cases where part connectivity is converted to LoA/ PPA route and 

re-converted back to Land/ Land BG route, each part shall continue to be 

treated as a separate application (as provided in terms of clause (e)(ii) of 

Regulation 11A(4) of the GNA Regulations) for the reallocation process.  

 

11. Limitations on Eligibility 

a) An entity shall not be eligible for reallocation of Connectivity after a period of 

12 months of issuance of a final grant of Connectivity or 18 months prior to 

the firm Start date of Connectivity, whichever is later: 

b) An entity which has not been intimated the firm Start date of Connectivity, 

shall also be eligible for reallocation till he is issued the firm start date of 

Connectivity. 

c) An entity shall not be eligible for reallocation if the subject reallocation leads 

to the postponement of the start date of connectivity. 

d) Entities that have already availed reallocation once shall not be eligible for 

subsequent reallocation. 

e) Further, for the purpose of the cut-off date for the determination of the eligible 

date for an entity to seek reallocation, the date of occurrence of the event in 

terms of Regulation 11C(1)(a) shall be considered as under:  

(i) Withdrawal of connectivity by an in-principle grantee- Date of 

withdrawal mail/ letter sent by the entity to CTUIL. 

(ii) Closure/ Revocation of connectivity grant by CTUIL due to non-

submission of Conn BGs/ Connectivity Agreement signing/ non-

compliance as per GNA Regulations, any other reason– Date of 
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issuance of closure/ revocation letter by CTUIL. 

(iii) Relinquishment of connectivity in terms of Regulation 24– Date 

from which Connectivity is Relinquished vide Relinquishment 

application in NSWS portal  

 (iv) Reallocation of connectivity in the sub- station(s) in the same 

complex - Date of meetings convened for the purpose of reallocation, 

whether held independently or as part of regional consultation meetings 

related to transmission scheme evolution (CMETS), where the 

reallocation is ratified. 

(v) Any other incident – Respective event date as confirmed by CTUIL. 

 

 

12. Commercial Charge Responsibilities 

a) If the terminal bay at the ISTS substation falling vacant, due to shifting out of 

an entity to another ISTS substation in the Cluster of ISTS substations, be 

subsequently allocated to another entity with a later start date of 

Connectivity, the initial grantee shall be liable for payment of applicable 

charges towards ATS/ terminal bay accruing for the period from date of 

vacancy upto the firm start date Connectivity of the reallocated grantee. 

Without prejudice to other legal recourses, such charges shall be liable to be 

attributed to the Bank Guarantees submitted by the vacating entity.  

 

13. Disclaimer against Compensation 

a) Any entity responsible for constructing terminal bays at ISTS substations 

under its own scope and cost shall forgo any claims for compensation or 

reimbursement from the CTU subsequent to reallocation of the Connectivity 

related thereto. 

 

14. Compliance Obligations Post Reallocation 
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a) Entities acquiring Connectivity upon reallocation shall be bound to comply 

with all extant regulatory and commercial obligations linked to the terminal 

bays, including payment of transmission charges, submission of applicable 

bank guarantees, if not submitted already as mandated under relevant 

Regulations and Procedures. 

b) Timeline for submission of revised Conn BGs (if required) shall be one month 

from the date of issuance of revised in-principle/ final grant intimation in 

pursuance of reallocation. 

c) In case of non-submission of Conn BGs within the above timeline, the 

reallocation shall be cancelled and the connectivity shall be shifted back to 

the original station. Further, such an entity shall not be eligible for any 

subsequent reallocations as it has already exercised the option once. 

d) Only upon submission of revised Conn BGs (if required), the vacated margin 

by the reallocated entity shall be released for further reallocation to 

applicants in the same cluster. 

 

15. Bank Guarantee for Shared Bays 

a) In all the instances of terminal bay-sharing resulting from reallocation, any 

entity that does not have an existing Conn-BG2 for such bay shall be 

required to furnish the same within one month of issuance of the reallocation 

letter by CTU. 

 

16. Continuity and Advancement of Start Date 

a) The original firm start date of Connectivity and the compliance deadlines, 

including those under Regulation 11A, Regulation 24.6, etc., remain 

unchanged and unaffected by the reallocation. 

b) However, the entity may seek advancement of the start date of Connectivity, 

which shall be subject to the availability of the transmission system. 
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17. Cumulative margins vacated to be considered together for reallocation 

a) The cumulative margins vacated at a particular Substation [as on the last 

date of the month] shall be taken up for reallocation together. 

18. Release of margins for new applications after one reallocation exercise 

a) Any margin in the ISTS or at the substation or pooling station remaining after 

a reallocation exercise shall be utilised for the grant of Connectivity to the 

fresh applicants as per their relative priority in the ordinary course. 

 

19. Bay Provision 

a) The treatment of the bay, if it was under the scope of implementation of the 

outgoing entity, shall be done in terms of Regulation 12.4 of the GNA 

Regulations. 

b) Even after reallocation of the bay, the scope of the implementation of the bay 

[either being constructed under ISTS or under the scope of the applicant] 

where the reallocated entity is being reallocated, shall remain the same. 

 

 

*--------------------------------*----------------------------------* 

 


